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LOK SABHA DEBATES

LOK SABHA

Saturday, February 28, 1970/ Phalguna 9,
1891 (Saka)

The Lok Sabha met* ar 10 P, M.

[ MR. SPEAKER in the Chair )
FINANCE BILL, 1970--Conrd.

Several Hon. Members rose--

SHRI MADHU LIMAYE (Monghyr) :
Sir, a point of order.

MR. SPEAKER : Dr.
Singh.

DR. RAM SUBHAG SINGH (Buxar) :
Sir, you had adjourned the House till 11
a.m, on Monday, the 2nd March. But you
have called it today again, and this is an
unprecedented calling of the House in the
history of this Lok Sabha  Soon after the
Prime Minister presented the budget, the
AIlR in its special news bulletin announced
throughout the country that such and such
taxes have been proposed, and the dealers
started charging on that very basis. That
way, crores of rupees have been charged in
an unauthorised way from the poor, ordi-
nary people.

Ram Subhag

Here i1s a bill where an additional
charge of Re. 1 has been charged for 10
litres of petrol. It should have cost Rs. 11,

—

2

but it has been charged at Rs. 12, The
dealer gave this bill and he timed it at 8 55
p.m, Such thkings have happened The
Government could have easily stopped the
AIR from making such announcements
having regard to the pon-introduction of
the Finance Bill. In the present fluid
political condition, if the Government is
allowed to rush in this way, nothing good
will come out of the situation or even
parliamentary democracy. I protest against .
this procedure. Of course. technically, you
are correct and it is within your compe-
tence to call the House But since 1950 up
till now, no sitting of Parliament has been
summoned in this way and, therefore, 1
protest against such calling of the House,
without casting any reflection on you.

SHRI P. K. DEO (Kalahandi)
behalf of the Swatantra party,
to record our strong protest at the manner
in which the House has been called, 1t is '
within your competence to call the
at any time at your sweet will, (Jater
but it is absolutely wrong to cal] the
to regularise a thing which has beep
letely irregular, and it is the height of
negligence on the part of the Finance

Minister not to have introduced the Finance
Bill.

: Sir, on.
[ would like -

House
uption)
House
comp-

SEVERAL HON. MEMBERS : No, no.

SHRI P. K DEO :

of her duty, and for se
an irregular

It is a cereliction
eking to regularise
action of the Minister, she
needs nothing but censure, | request, on -
behalfl of the Swatantra party, that it

should nut be repeated i future. What a.

*Under Rule 15 of rules of Procedure and  Coaduct of Busiess i Lok
Sabh,a  the Speaker having directed that Lok Sabha, which had been adjo-
urned till Monday, the 2nd March.

1970, would sit at 10 P, M,
28th February. 1970, the Lok Sabha met at 10 p. M,

on Saturday, the
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convention are we going to lcave f"f"
posterity if such things happen 7 And if
this august House, which is supposed to
keep the dignity of the House is reduced to
this type, where is democracy 7 With these
words, [ strongly record my protest,

oft sre fagd awwday (FavagR) ¢
weger welew, fag &1 § @ @ed Ay
§3% oIS T &, A FI wgTAQT IIA
ST E 1 HIT AT ara &) W AW
5T & | g% fao fatas g 39 § 99
gATRFAT 2 1 & f& aw alordym Ay
ST Frgar 1| 2frw oY ofdfeafy g
qug T AT &, T waq &Y ¥ oY% fyije-
F IR fa@ 38 ¥ woqna & 2, gad
&TAY FT GIAT 9T 9T FY J5w  garar,
WIS w1 frafaq g1 & Qar =y,
S QU FW FT 99T Far, wfasy §
wfsarsat dar &3 asar g

TE HEIZT, JIT2Y 2T J1F 9T WY
a1 F3ar a5 fag shearar zqd
wai fagst & geow frar g, ag sfFar
qrs w399 faa & g8 7 F 727 @0 ¥
gE ? w9y wd Fraraa T 91X SaF

a1z faa fagas G grar 9ifze ar S

qar agl fear 74t 1 99 gA@ w9 pEt
9T FZAT TG F, gAT UTTHY AFT | 0
foa v & g7 Fgr IHEI AT AT §
Sy ar @rar g 5 <& §gwg gW &
ST ar gy At 1 SfET waar frEr ar g
QYT &7 fHET aT <F &1 wWr

of s oF qU faqzT & 1 w71 fam
gg #1% wfisg & fag qiqur eanfyq 53§
arar A% giAr Aafgg 1 =@ a7y
#1 gAUAfea f6T & /&Y < 91w, ag &w
faggg oFT 1A AT A IF 98 Qarq
g o5 ag wrzva faar a7 €Y gur oix dag
HY TYT AT, 1WA HTEY g fAFrany
gnm @ ifd st 3@ aga gu & ag ey
gfaF1e & aga g gu &.... (sqau)....
QIT I T 12 ay & 47 ard FW
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g ar g7 ag wat 12 a¥ aF wor aay

8 | AT A3 FfEATE W 9T FET AF
T8 |

SHRI H. N, MUKERJEE ( Calcutta
North-East) : Mr. Speaker, Sir, this is a
most extraordinary circumstance in which
we have met, and at a notice which in
normal circumstances we would never have
accepted. But I am constrained to have
to say that all this has happend on account
of a default on the part of the Chair; you
will forgive my saying so. 1 was expecting
that as you came in, off your own bat, you
should have made a statement explaining
why a very peculiar concatenation ef
circumstances took place which has led to
the present position of things, As Mr.
Vajpayee said, we are 0o concerned
about the position in the country and
about the financial proposals and we do not
want to take advantage of whatever dame-
nage can be done parliamentarly speaking
to the Government. But we feel  utterly
dismayed that by an omission of a pare
liamemiary  procedural item. which. must
have been before you in time, something
has happend which should never have
happened. | know the House is not normal,
1 know what was happening when the intro-
duction was opposed; there was a. lot of
noise and all that sot of 1hing. The
House is not normal. But we do expect of:
the Chair certain super-normal qualities,
particularly at certain pcculiar point of
time, 1 am very sorry to have to say--I da
want to have it recorded in the
proceedings-that we are all very sorry that
this development has taken place, For that
I did expect a very handsome statement
should have come from you to begin with,
I 'am sorry it has not come and 1 do hope
that it will be made up. ol

it 7y foma () : wener wRrET,
T FIT FOFTIARY WAy wFAOT F
<Y, SEY @mwy F4 Fer ar e yurd 950
& g1 faw fadas stasifa a0 & W@
TEN gAT & M 3TFH 71z Wy faww F
fae &1 wigary wee Y & arq g7 o9
FEgT § 7T, Fg g a1 <079 Ay gfer q
T8, JOAY wzg F¥ aY Efee § F
3 Fgr fs fagw 15 & gvex HITak
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g wfewi R, o Afeai sk @ifunt <@
T § TR EL AW F fAU ;g @z ay
q5% qFIT AT AFT §, URSHEY qF
1T &@fag & A[ar § v ww a3 7
qraifad $IT § FE TFafaw o fagn)
BV SH FIE TAAT ALY 85 &1 it wiA-
{7 "3eq =T g qFST T Far fay Torey
Tl 3T g% & | & 3% wegwa A §
R T H AT QAT A g€ & s HAY
T AT g2 & AT awmafa aY Y gEd ...
(zma=®) 719 AfF, gear FIT ¥
AET ASTT | FITHG 17 F FF @ §
a AT F) WET StfqQar | g TTAY
¥ fag & act g @ § 1 weAw Wy,
wa WA Fgr 5 wyafy sy w1 weam
qQUE &1 4T § al JEETa qYTA FAT FY
ge gmr =g a1 | 3T auy #% @
[WIRAT & ¥ FE ITEIT FI W
oY ....(saFuw).. . wx Way, ¥ araw

¥ FIE FTH AT JIAT 781 & | Al HeqeT

warey, Ty arT § 9917 §AY S7 &y
FETA ST AT FIEY o7 1498 7Y g’
1T 3o a9 &1 wafa frar o s
qeaT ar W FOIFRT 2407 gav-feamr
27 ok FeaT § frery & fag g o

g gg @I I@ & I@F ST AN
adfty & ggF Ak ¥ wy 'ﬁgtam;r C1C)
gfrq 1 We7er HENRT, qg I AT 77

g..

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RAMAIAH):
I was not here at that time. I was in the
Rajya Sabha.

oy we fewd WY Y dIr R ),
TqAT g3 3 ¥ m Tl 9rar | gaTa §H
are FT G of, a8 7 @1 91 | THaT
§YS &TH wged el g fF AT 971 q919
G @Y A g WX WAN WNF A
gga g FT faar |

PHALGUNA 9, 1891 (SAKA)
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wreAE fawr fawd fad wagefa
TR g sEEr s (1) aY @i 3w
A L arT (1) & zay fod ¥ e
T g fE

“(2) Save as otherwise provided in
this  Act, sections 2 10 27
(both inclusive) and sections 38
and 39 shall be deemed 10 have
come mio force on the st day
of April, 1970,

WX 59 Rd T & afan Rl g 39 03
far gar & f& -

*“Declaration under the Provisional
Collection of Taxes Act, 1931”

qg 937 AgT g [ € A @ 93 syaeqy
FTHIT |

% It is hereby declared that it is exp-
edient in the public interest that
the provisions of clauses "8, 29, 3t,
32, 33 and 35 of this Bill shall have
immediate effect under the Provisi-
onal Collection of Taxes Act, 1931.*

g 28 A SFT IS aw Ay UM F §
§ aw¥a & ¥ sEr s13aT; SfFa
FEH LT 2, (IS TN & T @
SIaf & aridd ag aruF § | A0 7%
WSt 31 95 o, §I7 6 a¥ @aw 3} o9
fra far | Sed arz 21T o9 78 fdas
AFEAT AR g1afa & ¥y R 3ud
YT & oY WL AE w7 GwT A g ogg §
o fo= =YY 9% 39 amar aar :
ferz &, Y 2, S7few &, dovw R,
qurEl WIS §, 7T gfow F amy 3
SEHT GIA FTFW QA F1IT §F a4
A% 7&F & WIF 78 S39 wole fye
AFAAIT LR & AR g s @
TR | T wq@d 98 & wry R
I F IR A TFGT AN w1t & wg
gard v e § 1 e guy § wosy
arg g fF 9F & mrawst e
a5 % fFar ar as qF < 7@ @ sw
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lfgﬁa? cﬁrF 1;%1 gal 4T T8 @Id &1 o9l
¥ aqa & arg @9 A1T F1 Far fr_} l
SfFpa wrs gga J A IEW A@ | |
arar fas &=t a1 g91T Har S waa”f
Y & i3 ersaer g o) qdt g5 &,
qraar § F5 1Y aY aadr & #7109
TYTA FT ST Jeqaqr @AT qAfgT 4r 98
gT TS & | TaFT U6 AqAT @, HEAT
qITT, TIA F AT AT Faer A WA &
TIAF Ag GHIT WY AE) |, 98 AT §,
qI dfawar &1 asmr g, @faara &
I §, WAGT GTYA FT qAFST 2
fag @93 Qaf gef & aewrer 2o o
wH f3ar s 7g 99 gwr & zEET
TAT AZF 2V qUIT, A AV TG ATTH]
AT 9T A @7 AT AfeA | F AN
g Fr3azT w3ar wrgar § % gurA FaAY
0T fag 947 1 0F JFe= oAy @wr A
X & ACTFI TG 2
SHRI NATH PAI (Rajapur). : Mr. Spe-

aker, Sir, at the commencement of today’s
session you were pleased to observe that

you had a medical check-up and that you
~ were declared fit for the next three months

{ congratulate you on that, Some of us had
a medical check-up but we  were not as
lucky as you are Nonetheless duty has
dragged us here,

This extraordinary meeting called by
you raises certain basic issues'and I would

like you to guide us in drawing  the necess- -

ary lessons from what took place in the
House today, In the first place. I would like
to emphasize how unprecedented and, there-
fore, unusual today’s sitting is, At page 300

of their book Kaul and Shakdher point this -

out (o us :-

“There has been no

instance so far
where a sitt

ng adjournzd by the Spe-
aker to a particular day and time has
been called before that
time ,»

date or
{ readily concede that it
within your right to cal the
the fact remains that this
other discretionary  power,

iv absolutely
meeung, but
righl, as every
has got to be
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used with the greatest caution and restraing
°|r.1d only when the circumstances are abso.
L4 .

{utely compeliing and there is no other

way.,

Then, there is the question of proper
notice. As everyone who has preceded me
has pointed out, we do not wapt to take
undue advantage but issues raised. none-
theless, need to be clarified. With all due
respect to your office-and I do not have
to overemphasize the statement when I ma-
ke it-there have been lapses and there have
to be sufficient amends; 1 do not know
whether they need to be handsome but
there have to be adequate amends. This is
not by way of drawing an indictment again-
st you. We do not know why we came to
this sorry pass. ' ‘

Mr. Speaker, rule 72 ought to have been
observed, to start with, very fully. When
Shri Shiv Chandra Jha was on his feet, the

- Rules demanded that he was given a fair

hearing. One does not have to agiee with
his point of thinking. Under rule 205 we
cannot enter into a discussion about the
provisions ‘because that is precluded .;under
that. You had only two options: Either rule
7? was fully followed when he was on his
feet or you took recourse to rule 64, 1 do
not want to read it; itis very clear as to
what you could have done. 25

. Shri Limaye, who is normally depend-
able-he was more so because he was

using my glasses today... oo dnterruption )

- AN HON. MEMBER : Ha, ha !

' SHRINATH PAL : 1 am prepared to
extend that facility to you any time. -

Rule 72 says :—

“If a motion for leave to introduce a
Bill is opposed, the Speaker, afier
permitting, if he thinks fit, a brief exp-
lanatory statement f.om the member
who moves and from the members
who opposes the motion may, without
further debate, put the question ™

I am afraid, this was not very strictly
followed There was no explanatory state-
ment from the Prime Minister and [ think
that the hon. Member was not properly
heard,



‘hope., you will not
Cpointing out

~the House-very

' hatij

B _' Was not called.
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Then, what could you have done ? 1

take it amiss that 1T am
0 Yyou certain rules. This is
not by way of disrespect towards you thou-
gh L am painad 10 say that with what happ-

ened T.am profoundly in disagreement. Rule
64 says (—

“The Speaker may, on request  being

" made to him, order the publication of
any Bill"'—

This was the course open to you today

if vou did not want a meeting to be
called—~ '

“In the Gazette, although no motion

has been made for leave to introduce
the Bill."

-

There was a course .open to you, short
of this. It may be questioned by some but,
I think, rule 64 would have given some
protection. Since there is a rule-you or
some other scholars may disagree: you may
take the position that this is a Finance Bill—

I am saying that there were other
open to you,

courses

‘Since the hon. Member, who was on
his feet, was not allowed a hearing, there
was confusion and in that resultant confu-
‘sion. a basic'duty was not -discharged by

specially by  you . The
. Prime Mnister. did not..

“ SHRI DHIRESWAR KALITA (Gau-
Was not allowcd -

" SHRI NAMBIAR

SHRI NATH PAI The mterruplion of

] the Prime Minister is, absolulely within the: -

«rules. Shri Jha was absolutely within -his
cights in sceking to oppose it. The basic
thing is that after thatthe Bill
properly introduced into the House.

- I would not like to take much time but

I endorse the plea made by Professor
Hiren Mukerjee, not by way of atonement
-or expecting any apology from you but by
way of elucidating the issue. it would have
‘been proper if like your notice you rose at
the véry beginning, just as [ wrote to you,

PHALGUNA 9, 1891 (S4K4)

secrecy which is incumbent on

«...(Interruption) .

.- budget is an .annual

(Ti_r'uéhirﬁp;}alli) aE

was not-
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10 explain what transpired, what js follow-

mg, what 1s the signiftcance of this meeting

and what are the lessons to be drawn by
the House,

Lam raising these issues under rule
204 and article 112 of the Coustitution,
These are the relevant articles in the consti-
tution and the Rules of Procedure re gardm;
the presentation of the budget statement.

Regarding the Finance Bill, there is a
special procedure and I am afraid that it
was not followed, The lapse may appear to
be very superficial, but the consequénces
are very grave, as the incident is very unp-
recedented 1 want you to clarify to the
House what happend and at what stage,
the things went wrong, why we have assem~
bled here, what the likely consequences are
whether the consequences mentioned by my
hon friend Shri Madhu Limaye follow,
whether there has beena breach of the
those: who
introduce the Finance Bill, and if" so, how

we guard against it. All these mattcrs need
to be clarified,

T trust that my submissions to jn"u will
be taken by you in the light in Whlch I have
made them and not by way of an mdtctme-

nt against the Speaker, though I beg lo sub-
mit lhat there has been a lapse.

SHRIMATI TARKESHW\RI SINHA
(Barhl . On a point of order. | ‘would like
to quote rule 204. Whai is the budge{ ? The

financial statement.
The rule says : =

!

- “The Annual. Financial Statement or the
Statemem of the Enttmned Receipts
and Expenditure of the Government of

_ India in_respect of each financial year
(heremafter referred to as ‘lhe Budg-
et’) shall be presented to the: H_euse on
such day as the President miay direct.”

The budget is only “this It does not in-
clude the financial propositions, and the
financial propmumns can only be introduc-
ed in this House or in the country by the
Finance Bill. And under rule 219 (1), the
Finance Bill has been de!ined as fo'lows:

«In this rule *Finance Bill’- means the
Bill ordinarily in‘roduced in each year
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[Shrimati Tarkeshwari Sinha]
to give effect to the financial proposa-
Is of thz Governmznt of India fcr the
next following financial year and incl-
udes a Bill to give effect to suppleme-
ntary  financial proposals for any
period.”,

Regarding the budget such, as the Finance
Minister announces the budget proposals in
the budget specch in order to facilitate the
understanding of the Finance Bill, which
the Finance Minister introduces after the
budget speech, But the budget speech has no
relevance and no sanctity there to the bude
get spesech of the Finance Minister, so far
as the financial propositions are concerned.
The budget speech, if the financial
propositions are excluded from it, is just a
speech and nothing more.

After the budget speech has been made,
the financial propositions are not before the
House, because the Finance Bill has not
been introduced, and, therefore, there is no
proposal for any changes before the country,
There has been a time lapse to day; up till
now, there iz no financial proposition befo-
re the country because the Finance Bill has
not been introduced, and therefore, there is
no financial proposition before the country,
I would like to know under what rule and
unde: what authority, the taxes have been
collected, If the taxes have been collected,
who is going to pay the penalty for the
collection cf taxes ? Who is going to return
the money that has been collected from
them to the tax-payers, in an unauthorised
way ? Nobody has got the authority, neith-
er the Government... ¢ee

SHRI V. KRISHNAMOORTHI (Cudd-
slore) : Who has collected ?

SHRIMATI TARKESHWART SINHA ':
Sece this bill which [ have before me here,
This is a petrol bill by Prem Oil Co., whe-
re 10 litres of petrol has been charged at
Rs. 12 that is. Re. | more.

SHRI S. M. BANERJEE (Kanpur) :
That man should be prosecuted,

SHRIMATI TARKESHWARI SINHA :
Would the hon, Member please allow me to
have my say ? And the time is 8.55p m,
in this bill. What I want to say is that there
has been no financial proposition before

FEBRUARY 28, 1970
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the country, and, therefore, there has been
a leakage of the financial propositions five
hours ahead, and five hours ahead AIR
had announced the budget proposals. AIR
had no authority to announce them. beca-
use the budget proposals were not before
the House. What authority did the AIR
have to announce the budget proposals 7
What authority did the Government of Ind-
ia have 10 permit other governmental agen-
cies to announce proposals which do not
exist ?

Therefore, this is a very serious pheno-
menon.

Further, today, there has been a disclo-
sure of budget proposals five hours ahead
because the Finance Bill is yet to be intro=
duced. Who is going to pay 1he penalty 1
Under what rules has that penalty to be
levied ? What have been the precedents in
the world for the premature leakage of the
budget by five hours ? The budget proposa-
Is have been leaked in this country  or in
the world five hours ahead of the financial .
propositions. Who is going to pay the pen-
alty for the leakage by five hours before
the financial propositions have been introd=
uced or formally communicated to the
House ? !

I do not want to undermine that posi-
tion of either the Prime Minister or the
Finance Minister. But this is a serious pro-
position. Let us be guided by the preced-
ents available in the world as to what has
happened when the disclosure of budget
proposals has taken place before Parliame-
nt is seized of _the budget proposals. This
is the position and let the House take a
decision on that. Itis not a question of
shouting and counter-shouting, This is a
serious proposal. What exactly does the
House want to do in this matter ? Does'it
want to condone the entire thing ? It's
most unauthorised. Five hours before, the
proposals have been leaked out. T would
like 1o have your ruling on this point and
I would like you to clarify the situation
and not to leave the situation as it is
today. '

SHRI SAMAR GUHA (Contai) : On a
point of order...... J

SHRI S. M. BANERJEE : On a point
of order...... '
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SHRI SAMAR GUHA : I am also on
a point of order I had given it in writing
carli_cr to the Speaker.

SHRT NAMBIAR : How long are we
{0 go on with the points of order ? Are we
going to sit till twelve o clock 2

SHRI SAMAR GUHA : [ beg to sub-
mit that the calling of the sitting of the
House today is not only unprecedented ...

SHRI DHIRESWAR KALITA : Unwa-
rramed

SHRI SAMAR GUHA :......in the his-
tory of parlramentary democracy of our
country, but as far as I know, in the his-
lory of parliamentary democracy perhaps of
any other country in the world This impro-
mptu and extraordinary calling of the siite
‘ing of the House, in my opinion, is irregul-
ar, illegal and uncoostitutional. I shall
substantiate my point. ' '

Sir, you have convened this sitting acc-
ording to the provisions of:the Rules of
Procedure and Conduct of Business in Lok
‘Sabha, namely rule 15 in which it has been
said:

“Provided that the Speaker may. if he
thinks fit, call a sitting of the House
bafore the date or time to which it
has been adjourned ..."

There. is one proviso. that Spzaker must
consider that the occasion is fit for conve-
ping the House, for coavening this
impromptu and extraordinary = meeting.
You have to satisfy yourszIf and you have
also to «atisfy this House as to why you
considered it to be a fit ozcasion and as
such considered it necessary to convene a
m:ering after four hours of your adjourning
this House ull 11 a. m. on Monday next.
You have to satisfy yourself and this
House why you have considered it fit to
Convene this impromptu and extraordinary
siting,

MR. SPEAKER : The hon. Member
shonid try to conclude.
_ SHRI SAMAR GUHA : Tt is an
Amportant point that I am arguing. No

boly else has argued in this line. If you

PHALGUNA 9, 1391 (SAKA)
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feel that it is a fit occasion to convene this.
extraordinary sitting of this House. then
you have to satisfy yourself and you have
also to satisfy this House whether proper’
notice has been served to each and every
Member of this House, and whether there
have been extraordinary circumstances,
which have never happened before, which
have warranted your calling a meeting at
this time, after having adjourned the House
and after having given a directive to the
Members that we sha!l meet agan at 11
a. m, next Monday...... ceu ve.

MR. SPEAKER :* The hon. Membﬂj
should try to conclude here.
SHRI SAMAR GUHA : 1 have a

right to argue my case. | am not arguing
in air. Itis your duty to satisfy yourself:
whether the notice either through telephone
or a. about 9.30 p. m. by the extraordinary
slip issued by your Secretariat, reached
each and every Member of Parliament.
My information is that many Members
never expected such extraordinary sittings,
and they were not in their houses, and they
did not receive either the phone call or
the slip issued ‘by your S:cretariat, ' You
have 10 satisfy yourself that each and every
M:zmber of the House got the notice
properly. N\ ;

My second point of order is this,

Kindly see the rule, By withholding

introduction of the Bill, the dignity of this

H)use has been vio'ated. Under the rule

it was the obligation of the Finance Minister

to introduce the Bill immediarely afier her

budget speech, but she has not only Ialled

in the discharge of that duty, but now all"

sorts of accusations are being hurled at you,

If you had mide a mistake or mis-calcula.
tion, it wis her obligation  and duty to have:
pointed it out to you immediawcly. wirthin.
a minute.. ([nrerruptions) No one can cow
me down in this way. Those interrupting
are the stooges of the ruling party, '

SHRI D. N. PATODIA (Jalors) : On.
a pomnt of order......
SHRI SAMAR GUHA . I cannot

be bullied in this way,

You have to get vourself satisfied and
also satisfy this House that the Finance:
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[Shri Samat Guha] i _
Minister and the Prime Minister has not
by this remissness committed a !)reach of
her constitutional obligation to introduce
the *Finance Bill immediately after her
budget speech,  There has been a break
of four hours during which 1he Budget

has been  betrayed, and disclosed in
advance. The Budget remained Jeaked
It is up to

out during these four hours.
yowto determine what penalty she should
pay for this derchction of her duty that ‘she
has discharged to the House as the Fina-
nce Minister as the Prime Minister and as
the Le¢ader of the House, It is up to you
to take note of this.

SHRI S, M. BANERJEE A receipt
has been produced by Dr. Ram Subhag
Singh showing that one dealer has charged
for potrol Rs. 1.10 instead of Re 1. The
price increase is to take place from Ist
April. I want that receipt to be handed
over to the Home Minister to take action
against the dealer. He should be proceeded
against and convicted for this overch-
arging.

-SHRI SURENDRANATH DWIVEDY
(Kendrapara) : While endorsing what Shri
Vajpayee has said that this should not be
a precedent, let us not regularise one
irregularity to commit another,

You are perfectly within your rights,
as has been quoted under rule 15, to call
such a sitting. But this right should be
exercised in a proper manner, Even for
the summoning of the sitting, there is a
procedure. Proper notice has to be served
on every member,

The House was adjourned. We went
away. No body knew that you would call
a . sitting now, If members who are
present want to excuse this lapse, I have
nothing to say because of the extraordinary
situation in which you have been placed,

But the fact remains that this notice for the

sitting at 10 P, M. has not been properly
scrved on all members, 1 think any

member will be perfectly entitled and with -

m his righis to challenge any decision we
take during this siting in a court of law
on the ground that proper notice was not
served for convening the sitting, How are
you going to condone {his irregularity, I
want to know from you. We do not want
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to create any difficulties, it is an extraordj.
nary situation ; we all agree there, bup
this irregularity should also not be allowed
to remain.

oY forgesg @ (A1) ¢ meay
HZIET, WIF § 5T 7 48 TIEAEd HIAT
w1gal § % 7z 337 fra asg & gard
T} FT B Gay #ar wg A Sy
GIT W & A=y | AfFT &Y geq
TSl I Az W d5F S A o g
#1 o199 #=1fag $7 fgar qr 2 qrig &
faa, 37 a7 #1 77 39T 7@ FT & Fa@
Figar g f& & A1 St aga agafeai
gé g zafaxr s afawa & wraga za
q&T &1 @ & fag ot fga a0y 9
g 97 9T gradl § maa 77 fRar sar
T /1% &30 gfs # FF F ogw )
TR Z@A # o 3T @ R 39 fagar &
JAT AT qIF § gEqel 8 araq gl el
@r & ) zafad § 57 @r g f w17 foger
5% ¥ § cq75@ ATFE AIST 9T F2T AIT
®izA:q faw #1 garfasa #Tar mgar
9133 AT A FI7 fF guw &g gaq
garfawa 1 211 faumw szar g, e}
sit arqare ¥ agy geed gasEr g fa
fagm 72 & waraga zaw 2% & fF ga
gaifa®a & aFa & + w9 fqaw Fgar g
T AYT 3T & fa¥ gd wimar @i fw
g7 8eq 91g @ gT fadyw #1 fraw &
garfa® garfaca &3 axar 2 afyq g
@ § Tar o7 g7 & o o asfa Eswar
719 faega 7 @& sifawsgsc QEF
IgHT 4TS T(IT AT FH0f ITIAT AII 0
afz ga wHTAT 3G & A F9 AT FEA |
f qa a7 ssiz 9t 2% 21, gu @19
@ § A FAg FF 5 ogw waw
1 9T &1 WIT ZH F24 ' gulY 9
fraw ¢ sz ag a2 8 @1 =g wE &
A9 39 TIg &7 a% g4l qq gl | 9da-3
B AT AIFT A T 8 | AqATA FI -
I ad 2 fF S00 ar 500 ¥ swmar s
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gaed 98l X & gL WEET T wifire 2
A 97T F &7 X & a8 gaw g9
fraal & agarz | (soawgmA) ~ fagsht
d5% § AT Y B ver T3 ¥ 4 | §
7 W AT & wie gw w1 @ fame
A9 T AfET w9 F1ag dve 5T 99
® @ 7T faar ) g fa¥ o guw

W EAT | & A F3z ¥ oot ar7 @en
FT AT |

AT H QU gF ¥ faaa & gmifas
§2T #1 A F1 | gzf 9% Fag1 72 F1
Sedi@ Fa1 3 1 afFT 3% fad ot gmx
TAFTE a3 ag 3 & za 3 fad Aifeq
wifgd | ®1g &Y a% g & & 9w o
fawrer srar €, afFa 9a¥ 9zd Wear
9 ag 17 AT 9% A1 | g% 75 & 5 war

TF g qIEq *1 3g Nfeq faefr &, Afwa
feT ot orraey g% §

agl 3w a1 g § o faw fagas
uF dime AR TN fadaF &) zaxy
TTAT &1 w3 ag § 5 ag aze g
wAT =13y s 9% ag fadsw agiaw
9 Agl & sar 1 ag fadaw @z qw
T8 fwar war, AT =@ g § gaa
TATH AT 4 T gL TA A5 F | gy
AFRLE g H A @ulfeat @i wix
gfaqrs & garfas 1 @ua F9 gar
8 IOl SAEIEr ar Arq S | fEe
THAUST T % zez gur 8, zad
TeAAT FT S FedAsT gatr & wX Sooturd
&1 F ST gaaifas Gdz e war g
W g9 ¥ 3 faegw wmfnfasiz g, oz
Aagm fF g P g@ ak T3,
% WE FfS¥, wmq g% 2 | gafam

ST AT A & qwer 2 fE oang
TEAIH 3 ife |

SHRI SRINIBAS MISRA (Cuttack) :
This is an unfortunate incident and I do
Dot want to apportion blame between the
C!aair and the Member in charge of the
Bill. First of all, T should say that I do
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not agree with persons who say that the
Member in charge neglected her duty in
not introducing the Bill at once. You were
on your legs, Sir, and while you were on
your legs, under the rules she could not
stand up and introduce it, I do not want to
apportion any blame, as I said. A situation
has arisen and we have to find a remedy
under the rules. T insist that the Speaker
has no power to call a sitting of this House
under rule 15... ... (Interruptions) Mr. Nam-
biar wants to judge things before hearing.
The rule says : '‘Provided that the Speaker
may, if he thinks fit, call a sitting of the
House before the day or time to which it
has been adjourned or at any time before
the House has been adjourned sine die...”
The power to call a sitting of the House-is
it to be exercised giving three hours or two
hours’ notice because that would lead to
many absurdities. It may lead to such
situations. I am giving the example. A
denuded party in power can expect or get
somehow the sympathy of the Speaker and
at2 A. M, every day a meeting can be
ca'led with two hours notice daily, It will
keep that party in power even though they
are not in a majority. It may lead to all
this kind of absurdity. [ am not saying this
to cast any aspersion on the party in power
but that may lead to all this absurdity The
construction of this rule will show that
whatever will lead to such absurdities will
not be the meaning of this rule. The real
meaning is that the Speaker is competent
to call a sitting of the House with due no-
tice, reasonable notice, Would you consider
the notice in this instance as being a reason-
able notice for a sitting of this House at
this hour ? There is no reasonable notice

for this sitting and it is llegal...(Interrup-
tions.)

There is one more point, Upder our
Rules the Secretary prepares a list of business
and it is prepared for one day. Rule 25
says that a list of business should be .pre-
pared for one day ? How can you pre-
pare two lists of busivess for one day ?
You have circulated now another list of
business for the same day,

- Added to all these, please look at the
President’s recommendation communicated
to the Secretary at page 58 of the Bill, It
says : ““...The Bill will be introduced in the
Lok Sabha immediately after the presentation
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of the Budget on the 28th February, 1970,
Is 10 p. m. immediately after 5 p, m, ?

It says :

“The President, having been informed
of the subject matter of the proposed
Bill, recommends under article
117 (1) and (3) read with article
274 (1) of the Constitution of India,
the introduction of the Finance Bill,
1970 to the Lok Sabha and also reco-

mmends to the Lok Sabha the con-
sideration of the Bill.

The Bill will be introduced in the
Lok Sabha immediately after the pre-

sentation of the Budget on the 23ih
February, 1970,”

The House was adjourned at 6,16 p, m,,
till I1 a. m. on Monday, but immediately,
it was summoned fo meet at 10 P, M. today,
within a few hours. This is a violation of
the promise given to the House and the
provision in the rules, What is the remedy ?
The remedy is only this : this sitting of the
House is unconstitutional and it is not acco-
rding to the rules, Thercfore, we have to
find out some other means,

MR, SPEAKER : I fcel that when the
leaders of all the parties and groups have
already spoken, something is due from me
also, rather than prolonging this discussion.

SHRI ABDUL GHANI DAR (Gur-
gaon) * We have a new point of order, I
request you to listen to it (Intzrruprions.)

MR. SPEAKER : I request you to sit
down please, About the points of order
raised, there is no doubt that the procedure
adopted is rather extraordinary, and if [
may agree with you, itis a little unprece-
dented. A number of points have been
raised. (Interruption), 1 can only say before
you that I do not blame anybody in the
House, neither the Members nor anybody
else, I only blame myself, because I know
that when I was standing I did not look to
this side, The Members told me two points 3
some said that the introduction was simule
taneous, and others said that it was not
duly introduced. T myself was very much
in doubt as to what was the exact position.

I could notify it immediately or I could call
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a meeting of the House much against will,

But I assure you that there was no pressure
on me from any side.

A few Members and leaders who met
me in my Chamber discussed it with me,
Some of them said that the simultaneous
introduction should not be accepted, but
others said the alternative should be follo-
wed; a notification or calling of the
meeting of (he House. Itis my default
which I own completely in this House, and
nobody in this world is infallible; as a
Presiding Officer alsy 1 cannot be infallible,

But I can assure you that it was all (0 the
best of my intentions,

When Mr. Jha stood up, Iinvited hisg
attention to the fact that on every introdu-
ction of a Bill, since I became the Speaker,
he got up and on all the occasions 1 have
had to remind him that under the rule in
question only the competence of Parliamait
can be questioned - as to whether the

House is competent or not-and nothing
else.

SHRI NATH PAI : No, Sir. (Interrup-
tion)

At wg famd A mma wdE,
ATF! AT RN AT Far AT 2T a) Fage

ITAI AT W Q124 F1 30097 2 | AT
Feaar=t F1 |

MR. SPEAKER :1 quite agree with
you. T told him, if he wants to discuss
the meirits of the case, he should
discuss it in the first reading, but that at
the time granting leave, only the competence
of Parliament can be qQuestioned. And,
Mr, Limaye got up and said, either the rule
should be amended or some other way
should be found. I am completely in the
hands of the House. 1t can change the
rules. To the best of my intention, I try to
implement the rules, Very often strict
implementation is impossible, Very often,
when I am on my legs, members keopon sp=-
aking defying the Chair all the time. When
I got so much helpless against Mr, Shiva
Chandra Jha I was completely out of my
wits as to what to do now. Sometimes when
the noise is growing and members do not
obey the Chair, naturally there is no other
way out except to adjourn the House. I am
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very frank before you. So far as this side
is concerned, I did not notice whether the
pill was introduced or not. I only heard
that it was not introduced. But I was told
py my Deputy Secretary that it was intro-
duced just at the time when T was on my
legs. But technically I would not agree be-
cause just at the same time when I was
strugghng with  Mr. Jha, something was
going on on this side and in the meanwhile
cveything occurred. As Mr, Nath Pai told
me. I have been doing it a number of
times. 1 could very well issue a notification,
but 1 was advised that when the members
are here, why not call a meeting, this being
the Finance Bill and there is enough time
till midnight ? We could very well call a
meeting and satisfy you It is purely to
satisfy you and also because I thought
that since the Provisional Collection of
Taxes Act, 1931 becomes effective from
midnight, in the public interest, I might
call a meeting. I knew that tomorrow is
Sunday and if I did not call a meeting and
if 1 did not issue a notification, we would
be losing money. In my view, public interest

was upper-most in my mind, 1 think
admission of my failing or default is much
oo small as compared with the public

interest involved. I take the whole blame
on myself, I am completely in thes hands of
the House. Direct me where [ stand. I
completely take the blame on myszlf and
I request you to kindly accept my explana-
t1oin.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
FNERGY AND MINISTER OF PLA-
NNING (SHRIMATI INDIRA GAND4I): I

|\ introducet the Finance Bill, 1970.
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MR, SPEAKER : The Bill is introduced,

o wagedt WY wNFT @,
ATA KIATAT 5 T w1y @ ¥, TR
fec §22t & 1wy aqamar fF aray
fafaeat 7 wrzaew faa g w7 faar 3
FAAT G gC A @ wrzw  fafeex

iz fad 7 T R gFAL i
(zmag)
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330 st Y i s 315 5
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MR. SPEAKER : Now that the Bill
has been introduced, I do not think there
is any use in hearing any points of order
now. With your permission, I may adjourn
the House till Monday; I am very sorry I
bad to bother you.

1055 P. M,

The Lok Sabha then adjourned till Eleven of
the Clock on Monday, March 2, 1970/Phal-
guna 11, 1891 (Saka)

+1ntroduced with the recommendation of the President,
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